
CE^JTRaL AOTIN I strati ue tribunal principal bench

0. A.No.817/98 ,, ,

Nau Delhii this the 2 3rd day of fipril»1999,

HON'BLE MR.S. R. ADIGE, UICE CHaI F3*) aN ( a) »

HON'BLE MR, T.N.BHaT, nEnBER(3)

Snt.Gurbnx Kaplas,
S/o Shri Basuant Singh,

Ui ce P rin cip al ( Retd), ■

fVo !*I»8, PrasadNagar,
New Delhi -005 ....Applicant.

^  (i^plicant in person)
)  Versus

1. Delhi Adninistration,
through
Chief Secretary,
Rajniuas,
Delhi.

\

2. The Secretary of Education,
Delhi Adninist ration, Old Sectt»
Del hi

3. The Director of Education,
Delhi Adninistration,
Del hi

4. The Municipal ODipo ration of Delhi,
through its Oommi ssioner,
Del hi,

5. 3nt, Sarla Kapoo r( Retd. Principal),
r/o A'"3/259, Danakpuri,
Neu Delh-OBS . Responden ts.

(By Advocate! Shri iP/del^ P an di ta )

nRnrff(;nffpt )

HDN 'BLE mr.s. R. ADIGE. \nCE CHaIRMaNCa^.

Applicant's griev/ance is in regard to placenent

in tentative seniority list of Vice Principals dated

13,2, 97(Annexure-a) in regard to which she had sent

notice dated 19.1.98 (Apnexure—e)

2. Applicant states thgt she retired on 30,8,94

and was not aware of the contents of the impugned
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senio rity li st dated 13.2,97 and s^t a legal notice

undsr sac.8 0 CPC to raspenddits datad 19,1,98

( exura-1) immediately after she became auare of

the impugned seniority list dated 13,2,97 (jyinexure-A),

3, In the 1 ight. o f. the, abp ve facts, this Oft

is di^psedof uith a direction to re^ondaits

to treat the afo resai d_n,P ti ce under sec, 80 CPC

dated 19,1,^ as applicant's representation after

ignoring limitation if any, and dispose of the

aforesaid no ticp/^ rasp rea citation in accordance uith

rules, instructions, and judicial pronouncements

within 3 months from the d ate of leceipt of a copy

of this order, under intimation to the applicant,

uith such con sequgntial benefits as flow therefrom^

No costs.

(  T,N.3HaT )
riErieER(3)

/■ V vW lyi-i
(  S, R, kOl^E )

l/ICE CHaI,RV!aN{a) .
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